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In pursuance of clause (3 ) of article 348 of the Constitution of India, the following 
translation in English of the Mahai ashtra Value Added Tax (Amendment! Ordinance, 2-010 
(Mah. Ord. 11 of 2010), is hereby published under the authority of the Governor. 

By order and in the name of the Governor of Maharashtra. 

H. B. PATEL, 
Secretary to Government, 

Law and Judiciary Department. 

[ Translation in English of the Maharashtra Value Added Tax (Amendment; 
Ordinance, 2010 (Mah, Ord. II of 2010). published under the authority of the Governor i 

FINANCE D E P A R T M E N T 

Maniraiava. Mumbai 400 032. dated the 18th February 2010. 

MAilARA.SH.TRA O R D I N A N C E No. II OF 2010, 

AN ORDINANCE 

lurihe.r to amend the Maharashtra Value Added 'Tax Act, 2002 

Wf 1ERKAS both Rouses of the State Legislature are not in session : 

ANT) WHEREAS the Governor of Maharashtra is satisfied that 
circumstances exist which render it necessary for him to take 

Mah. immediate action further to amend the Maharashtra Value Added 
•2()0r, Tax Act,. 2002, for the purposes hereinafter appearing : 
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w r o T R m w n STTS, ^ d i i l xc, ^o^oArm 

N O W , T H E R E F O R E , in exerc ise of the powers conferred by 
clause (1) o f article 213 of the Constitution o f India, the Governor 
o f M a h a r a s h t r a is h e r e b y pleased to p r o m u l g a t e the f o l l owing 
Ordinance, namely :— 

Short title 1. {1) This Ordinance m a y be called the Maharashtra Value Added 
and 

commence-
ment. 

T a x (Amendment ) Ordinance, 2010. 

(2) It shall come into force at once. 

Amendment 2. In section 9 o f the Maharashtra Value Added Tax Act, 2002. in Mah^ 
°ofSMah0niX sub-section (1), the proviso shall be deleted. 2005 . 

of 2005. 



w f R THHtrs 3Tinrerrm srra. ih^du'i 

STATEMENT 
Sub-section (J) of section 9 of the Maharashtra Value Added 

Tax Act, 2002 (Mab. IX of 2005) provides that, the State Government 
may, by notification in the Official Gazette, provide for reducing 
or enhancing the rates of tax specified in the Schedules appended 
to the said Act. The proviso to the said sub-section ( i ) provides 
that, no notification which provides for enhancement of rate of 
fax shall be issued after the expiry of the period of two years 
from the appointed day and not more than one such notification 
shall be issued within such period. Sub-section (2) of section 9 
of the said Act provides that, any notification issued under sub-
section ( / ) shall be laid before the State Legislature on par wj:.h 
the rules made under section 83 by the Slate Government. The 
said period of two years from the appointed day. i.e. from the 
1st April 2005, has already been expired on the 31st March 2007. 
With a view to meet certain cont ingencies , it is proposed to 
delete the proviso to sub-section (1) of section 9 of the said 
Act, so as to enable the State Government to enhance the rates 
of tax by notification under the said sub-section 11). However, 
the power of the State Government to issue any such notification 
u n d e r sub - sec t i on (1) shall be sub jec t to the p r o v i s i o n s of 
sub-section (2) of section 9 of t.he said Act. 

2. As both Houses of the State Legislature are not in .session 
and the Governor of Maharashtra is satisfied lhat circumstances 
exist which render it necessary for him to take immediate action 
further to amend the Maharashtra Value Added Tax Act, 2002, 
for the purposes, aforesaid, this Ordinance is promulgated. 

Mumbai, K. SA \TKA RAX A.RA YAX AN. 
Dated the 16th February 2010. Governor of Maharashtra. 

v . 

By order and in the n a m e oi tin: 
Governor of Maharashtra, 

Vi'DYADHAR KAXADE. 
Principal Secretary to Government. 
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